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CFNTRAL ADMTNTSTRATTVE TRTBINAT,
CI"PTACR BENCH CTITTACK

ORTGTNAL APPLTCATTON NO,. AN7 OF 19000
Cuttack this the 1lst day of May, 20NN

Mahendra Ringh Applicant(s)

-Versus-

Tnion of Tndia & Others "~ Respondent(s)

FOR  TNSTRITCTTONS

Whether it he referred to reporters or not 2 %

J  »

Whether it be circulated to all the Benches ‘of -the
Central Administrative Tribunal or not 2 [%1
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" CENTRAL ADMTNTSTRATTVFE . TRTBIINAL
CUTTACK BFENCH CTTTACK

ORTGTNAT, APPLTCATTON NQ. AN7 OF 1900
Cuttack this the lst day of May 200N

CORAM:

THF HON'BLFE SHRT SOMNATH SOM VTCE—-CHATRMAN
: AND
THF. HON'BLF SHRT G.NARASTMHAM MFMBFR (JUNDTCTAL)

€ri Mahendra Singh

aged ?R years

?/o. Sri Marayana Singh

At: Balia PO: Ralia Ribhuti Para
Via: Nerabis Nistrict: Xendrapara

By

Ry

we Applicént

the Advocates : Mr. P.X. Padhi

-Versus-

Inion of Tndia represented hy it's
Chief Post Master General

Orissa Circle

At/PO: Bhubanegwar NDist: Khurda-751001

Superintendent of Rost Offices
Cuttack North NDivision

At: R.X.Parija Marg

PO: Cyttack G.R.0O. NDist: Cuttack

Suh Divisional Tnspector(Postal)
At/Po: Salipur Nist: Cuttack-=7542n2

o u® : Respondents

the Advocates : Mr. A.K, Bose

fr.Standing Counsel
(Central)
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.MR.ROMNATH SOM _VTCE-CHATRMAN: Tn this Application under
Section 19 of the Administrative Triﬁunals Act- 1988 the
applicant has prayed for a direction to respondents to
consider his case for any vacant F.D.Post in the Nivision
in view of circular of N.A.(Posts) and the law laid down
by the ®ull Bench of +the C.A.T. in the case of
G.9.Parvati vs. <.D.T.(P) & Ors. reported in 1001-02
".B.Jydgments Page ??.' |
2w For the purpose of deciding this Original
Application it {s not necessary go to into too many facts
of this case. According to éetitioner he was originally
appointed as Fxtra Departmental Nelivery Agent of Balia
Ribhutipada Branch Office with effect from 28.2,1000n,
After working for'74? days i.e. more than two years his
services were terminated. The applicant represented for
a posting in someother F.D. jobh hut without any result
that is why he has approached this Tribhunal with the
prayers referred to earlier.

2 . Respondents 1in their counter have stated
that as the applicant had not put in three years of
service by the time he was disengaged according to
D.A.(Posts) Circular his name is not to bhe kept in the
waiting list even thouch his services were discontinued
not for any fault on his part. On the abhove grounds
respondents have opposed the prayer of the applicant.

a, Tn this case the applicant has not
for to :
prayed/appointment/any particular F.D.post. He has only
prayed that in case he applies for any F.D.Post his

application should be considered and experience gained by

him during the period of provisional appointment should



e
be taken into atcount at the time of selection for such
post. Tt is submitted by learned Sr.Standing Counsel Shri
A.K.ﬁose that out of the total period of engagement of
the applicant he was engaged as substitute for some time

and this period of engagement as substitute cannot be

taken into consideration. TLaw on this point has bheen laid

down by the Full Bench of C.A.T.(Frnakulam) in the case
of G.®.Parvati vs. Q.n.T;(P) & Ors. reported in 1001-Q2
F.R,Judgments Page ?2 where in it has heen laid down that
experience gained while rendéring sérvice.on account of
provisional appointment should he taken into accounf at
the time of regular selectfon. Tn this view of the matter
we ﬂispose of this Original Applicétion with a direction

to departmental authorities that in case the applicant

applies for any F.D.Post and in case he has requisite
qualifications for the said post then his application
should be considered along with other candidates and
while so.doing experience gained by the applicant during
the period of provisional appointment as distinguished

from the period of service as substitute should bhe given

dye weightage. There shall be no order as to costs.
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